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IV THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH |

C.A.No.1074/92. Date of Judgemené
)
V.S8yamala oo Applicant ”

vs. |

The Divl, Rly. Manager, i
Broad Guage, S.C.Rly., .
Secunderabad, .e Respondent i

ot
shri D.Linga Rao !

Counsel for the Applicant

Counsel for the Respondent

SC for Railways |

CORAM:

Hon'ble Shri Justice V.,Neeladri Rac : Vice-Chairman

Hon'ble Shri A.B,Gorthi : Member(A)

Judgemen t

X As per Hon'ble Shri A.B.Gorthi : Member(A) X

Shri C.Venkata Malla Reddy,

The facts stated and the questions of law flised

this 0.A. are similar to those discussed in detail in our

judgement in 0.A.N0.354/93 delivered today. The|sald judgem
i

( V.Neeladri Rao )
Member (a) . Vice-Chairman,

Dated: [{J;\August. 1993, Dy.
br.
Copy to:-

N

o

egistrar (Jugll

|
1. Divisional Railway Manager, Borad Guage, 5.§.R1y,

Sscunderabad.
2. One copy to Sri, O,Linga Rao, advocate, CAT,

3., One copy to Sri. C.V.Malla Reddy, SC for Rlys, LAT, Hyde

4, One copy to Library, CAT, Hyd.

5. 0On= spars copy,

Rsm/-

i

Hyd.

in

S

.

in 0.A.N0.354/93 will apply in all respects to this O.A. als&
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL *’ '
; HYLERABAD BENCH AT HYDERABAD-

THR I—ION' BLE MR.JUSTICE V.NEELADRI EAO
A . VICE CHAIRMAN

&N

THE HOW'ZBLE i

1P, A.B.GORTHY : MEMBER(A)

AND
THE HON' BLE MR,T.CHANDIASEKHAR REDDY
MEMBER( JULL )
aN
THE HON'BLE MR, .EIRUVEI\ICADAM.M(A)

Dateds /4/5/-1'93 ‘

~CBDER/JUDGMENT 8 e

Lm

in—
. (674 /[%8~

0.A.No, o

Teh.No, (P, )
Admitted and Interlm directionsg

issued,

Allowed ' : &

?/Dis;)sed ~f with directions "

Distissed ‘

Reject d/Ordered

_)D’cféler as to costs. ¥






